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NOTTFTCATIGN

(INCOME=TAX)
/__;iv\A 5.0.NO Tn exercise of tha powers conferred by sub-
o . clause ( jy) of clauss (23C) of Section 10 of the Tncome-tax Act,
‘ N 1961 (43 of 1961), the Cantral Government heraby notifies
"Reaching the Unreached of Village: Inlia, Madurai "
for the purpose of the'sa’d sub-clauss for the asssssment years
1990-91 to 1992~93 . subject to the following cond{tions,
namelys -
(1) the assessee will apply its fncome, or accumulate
for application, wholly and exclusively to the
objects for which it §is established;
x (11) the assepsspe will not fnvest or deposit its funds
(other than voluntary contributions recejved and
: - maintained in the form of jewellery, furniture eotc.)
-~ N . for any period during the previous years relevant
- to the assessment years mentioned above otherwisg
R - than in any one or more of the forms or modes

specified in sub-section (5) of 3ection 11;

(i1i) this notification will not apply in relatijon to
any income being profits and gains of busingss,
unless the business {s incidental to the attainment
of the objectives of the assessee and separate
books of accounts arpg maintained in respect of such
busingss.

i Not{f’ication No. ?;Ldb (F. ‘\30'197/10/93—'ITA—I)

(SHARAT CHANDRA
UNDER SECRETARY TO THE GOVT. OF TNDTA.
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To
‘ ~-The--Manager, ‘
f{““ Governnent of Indis Press,
N . Rinog Road, Mayapuri Industrial Area,

(Near Rajouri Garden), NewDelhi,




